S

IN THE CENTRAL ADMINISTRATIVE TRIBUNALsHYDERABAD BENCH
‘ ‘ AT HYDERABAD,

MA,300/96 in
OA.976/93,
Date of erderi13.0.06,
Betweens -
M.,Sanyasi Rae see Retirdaht Ne,1
L ~wr-eveuCS ale Net nearessary )
And

Sri B.Kannan, Captain,Cemmand ing Officer,

i.N.8.Kalinga, Bheerunipgtnam,
Visakhapatnam District,

svee Respendent/
- Respendent,

L]

(the ether respendents are net necessary)

Ceunsel fer the Applicant: Mr.M.Kishan Rgae
Counsel fer the Regp erdentasMr,N R, Dev Raj.

COR AMs

HON'BILE MR,JUSTICE M.G,CHOUDHARI,VICE CHAIRMAN
HON'BLE SHRI H.RAJENDRA PRASAD{MEMBER (A)
Hen'sle Tridunal made the fellewing erdery-

Shri P.Amarender fer the applicant, The learned
counsel feor the applicant states that the applicant
has been given the relief as per the eriginal erder
and he dees net press this preceedings, The Co P,

v e TOST S,
(MA.,?.../QG) dispesad < i

P e

Dy.Registrar(Judl)



